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No 2 Bill (Distribution) Bill
Demand No. 20—D ividend Payable 

TO G eneral Revenues

‘That a supplementary sum not 
exceeding Rs. 11,22,000 be granted * 
to the President to delray the 
charges which will come in course 
of payment during the year ending 
the 31st day of March, 1953, in 
respect of ‘Dividend Payable to 
General Revenues’."

APPROPRIATION (RAILWAYS) 
No. 2 BILL

The MinlYter of RaCways and 
Transport (Shri L. B. SbAstrl): I beg
to move for leave to introduce a Bill 
to authorise payment and appropria
tion of certain further sums from and 
out of the Consolidated Fund of India 
tor the service of the financial year 
1952-53 for the purposes of Railways.

Mr. Chairman: The question is;
“That leave be granted to in

troduce a Bill to authorise pay
ment and appropriation of certain 
further sums from and out of the 
Consolidated Fund of India for 
the service of the financial year
1952-53 for the purposes of Rail
ways/’

The motion was adopted.
Shrl L. B. Shastrl: I ♦introduce the 

Bill.

APPRORRIATION (RAILWAYS)
2 BILL

The Minister of RaUways and Trans
port (Shri L. B. Shastri): I beg to
••move: '

“That the Bill to authorise pay
ment and appropriation of cer
tain further sums from and out 
of the Consolidated Fund of India 
for the service of the financial 
year 1952-53 for the purposes of 
Railways, be taken into consideia- 
tion.” .
Mr. Chairman: Motion moved:

“That the Bill to authorise pay
ment and appropriation of cer
tain further sums from and out 
of the Consolidated Fund of India 
for the service of the financial 
year 1952-1̂ 3 for the purposes of 
Railways, be taken into considera
tion.^
Shri Vittal Rao (Khammam): Let 

there be no Supplementary Demands 
hereafter, Sir.

•Introduced with the previous sanc
tion of the President.

••Moved with the previous sanction 
of the President.

(Distribution) Bill 
Mr. Chairman: The question is:

“That the Bill to authorise pay
ment *and appropriation of cer
tain further sums from and out 
of the Consolidated Fund of India 
for the service of the financial 
year 1952-53 for the purposes of 
Railways, be taî en into consider- 
ration.’̂

Thfe motion was adopted.
Clauses 1, 2, 3 and the Schedule, the 

Title and the Enacting Formula 
were added to the Bill,

Shri L. B. Shastri: I beg to move: 
“That the Bill be passed.”

Mi:. Chairman: The question is:
“That the Bill be passed.”

The motion was adopted.
UNION DUTIES OF EXCISE (DIS

TRIBUTION) BILL
The Minister of Finance (Shri C.

O. Deahmukh): I beg to tmove: •
“That the Bill to provide for 

the distribution of a part of the 
net proceeds of certain Union 
duties of exci.se among the States, 
be taken into consideration.” *
The Bill is a simple, straightforward 

measure to implement one 9f the 
recommendations of the Finance 
Commlssften, Tndeed the most impor
tant of those recommendations, viz., 
that 40 per cent, of the net proceeds 
of the excise -"duties on tobacco, 
matches and vegetable products be 
assigned to the States and distribu
ted among them on the basis of the 
population. As the House is aware • 

 ̂ this recommendation has been ao- 
cepted by Government. The
reasons for the Commission retommen- 
ding the assignment of a part of 
these three excise duties, instead of 
air the excises, have been set out at 
length in the Commission’s Report 
(Chapter V) which has been circula
ted to Members of both the Houses, 
and therefore, I do not propose to 
go over this ground again at this 
stage. In a matter like this, it will 
be realised that there are r^ways 
bound to be differences of opinion as 
to the particular excise to be selected 
or the portion of the duty to be assig
ned to the States. So far as the 
Government of India are concerned, 

,they have accepted the recommenda
tions of the Commission in the spirit 
that it is an impartial body outside 
both the Central and State Govern-

tMoved with the previous ' recom
mendation of the President.
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[Shri C. D. Deshmukh] 
ments. Another reason tor accepting 
this particular recommendation is 
that it forms part of an integrated 
scheme of assistance drawn up by the 
Commission, and I am sure the House 
will appreciate that it is not desira
ble to modify one part of the scheme 
without affecting the picture as a 
whole.

Now, as regards the distribution of ' 
the States* share among them, I am ' 
aware that the view is held that the 
distribution should have taken other 
factors into account, than merely popu
lation. Here again, I believe that we 
have done the proper thing in acr^ 
cepting the Commission’s recommen
dations. The Commission themselves 
seem to have realised that̂  a future 
Commission may come to a different 
conclusion with additional data avail
able to them. We are taking steps to 
have such data collected, but for the 
present the only basis that one could 
think of is population as giving in a 
rough and ready manner the consump
tion of the respective States.

The financial effect of the proposals 
embodied in the Bill is to transfer 
something of the order of 17i 
crores a year to the States. 
The amounts may vary from year to 
year, depending upon the rate of taxa
tion in force and the collections in 
ealch year. But I think in the ordi
nary course the order of the sum is 
npt likely to differ materially from the 
figure I just mentioned.

Mr. Chairman: Motion moved:
“That the Bill to provide for 

the distribution of a part of the 
net proceeds of certain Union 
duties of excise anjpng the States 
be taken into consideration.”
Shri A. C. Guha (Santipur): The 

hon. the Finance Minister in introduc
ing this Bill has described it as a very 
simple measure. Yes—simple it is, 
if we only take it that it is imple
menting the recommendations of the 
Finance Commission. Also it is 
simple from his point of view because 
he has to take no further trouble, but 
simply foljpw the recommendations* 
of the Commission. But from the point 
of view of the States whose fate is 
going to be decided for some years it 
is not so simple‘ a matter. *

We have not been able to be con
vinced of the ad hoc arrangement 
made by the Commission as regards 
selecting the items, excise duty on 
which is to be shared with the States, 
nor of* the basis of this allo
cation of the excise duty. Though the 
Commission has stated that there are 
no definite data as regards consump

tion, 1 think there are definite data

as regards collection which might be 
considered to be at last with consump
tion. A State can collect only as much 
excise duty on ia particular item as 
is g^erally consumed in that State...

Shri C. D. Pande (Nainl 'l al Distti 
cum Almora Distt.— Ŝouth West cutti 
Bareilly Distt.—North): No, no. Take 
tobacco.

Shri A. C. Guha: Production also.
Shri C. D. Pande: Only in produc

tion of tobacco. ’
Shri A. C. Guha: Production alfia 

might have been takisn into consider
ation.

Anyhow, this arrangement on the- 
population basis, irrespective of the 
factor how a State contributes in the 
shape of production or of consump
tion, js not a very happy* one.

Then as for the selection of items, 
there also there is not much reason 
to be contented— ŝ we hav  ̂ no reason 
as to why these items were prefer
red. The only thing about this award 
is that it has put the States on a 
somewhat 5ure economic plane. So 
long the distribution of Central reve
nues by way of an ad hoc grant waa 
more like a scramble in which the 
stronger the Government of a State 
the greater was the thance for that 
State to get a share in the revenue.
I should like to quote here a passage 
which was stated quite a number of 
years ago but which holds good even 
today,

“The distribution of public in
come degenerated into something 
like a scramble in which the most 
violent had the advantage with 
very little aid to reason. As local 
economy brought no local advan
tage, the stimulus to avoid waste .
was reduced to minimum and so '
no local growth of income led to 
local means of improvement in 
the interests of development of 
public revenue.”
The remarks that have been made- 

in the last two sentences hold good,
I think, even today.

Shri B. Das (Jaipur—Keonjhar): 
Not after this!

Shri A. C. Guha: Even after this.
If simply, the population be the 

basis for allocation, then the States 
would not have the urge to improve 
the revenue either by production or 
by any other way. Particularly, when 
we hear so much about Family Plan̂  
ning and Birth Control this premium of 
population does not sound quite proper 
and scientific. ,
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I should here mention something 
about my own province. Originally, 
u was a direct concern of the Gover
nor-General and so it had no separate 
Government and no separate revenue. 
Gradually, when it came to the status 
of a separate province, it was ^tting 
niggardly attention from the CVntre 
because of the political tjrouble it was 
creating for the Government. The 
two Awards, the Meston Award and 
Otto Neimeyer Award, were palpably 
unjust and rather hard to my own 
province. After the Partition, though 
West Bengal continued to contribute 
almost the same amount of income- 
tax as undivided Bengal was contri
buting, its share of income-tax was 
reduced drastically. Of course, the 
present Finance Ministeflr acting as 
arbitrator made some amends to the 
wrong proposed to the province by 
the previous arrangement. He in
creased the ratio by, I think, one and 
a half per cent, or something like that. 
So, we . were only expecting some 
better deal from this Finance Com
mission. But we have been dis
appointed. Even now we plead that 
the Government should see its way 
to improve the allocation and then to 
include some more items in the list 
of excise duties which should be 
shared with the States. I should men
tion in this connection, tea and also 
petrol, which though Bengal does not 
produce yet but may, in the near 
future, produce. So, I should join in 
supporting the demand of Assam as 
regards petrol. I do not think why 
Assam should not get a share of the 
petrol duty.

Another point I should like to put 
before the hon. Finance Minister and 
before this House is that India is one 
country and its development should 
be more or less uniform. The per 
capita revenue of different provinces 
should also be more or less uniform. 

.But at present the per capita revenue 
of different provinces varies widely 
and to make the development more or 
less uniform those provinces which 
are poor in revenue should be given 
better allocation from the Centre.

Lastly, I should like to impress 
upon this House" the problem that has 
been created, due to partition, for 
West Bengal. It Is not the seeking of 
West Bengal that the entire province 
was partitioned. The country, as a 
whole, decided to have the partition 
and the party which is responsible for 
running this Government also accept
ed partition and so Bengal had to 
yield to the decision in spite of the 
great hardships, in spite of the senti- 
niental bonds that we feel and in

spite of economic, distress that was- 
inevitable. We expected that the 
Central Government should take into- 
consideration the problems that have 
been created due to partition. These 
are problems of the Central Govern
ment and not of the Bengal Govern
ment. We have got about 28 or 30 
lakhs of refugees even according to 
the Government estimate—while non
official estimate would put the figure 
much higher. It may be said that 
the expenses on behalf of the re  ̂
fugees are being borae by the Central 
Government. Yes, that is the direct 
expenses which the Central Govern- 
fent have’ been bearing. But, there 
are certain incidental expenses, e.g., 
food-stuffs and other resources of the 
provinces being consumed by 28 or 30 
lakhs of people; communication, social 
services and other problems have been 
created. Yesterday also I mentioned 
in this House that a large number ot 
colonies, urban and rural colonies  ̂
have been set up in areas which have 
no communication, no school, no hos
pital, which have no economic life, and 
to make those colonies really' self-suffi
cient and make the refugees really 
rehabilitated, the Bengal Government 
will have to provide proper commu
nication by making roads and other 
things and will have to provide for' 
the economic development of those 
areas, the expenses of which, I am 
afraid, are not covered by the Re
habilitation Department and it is the 
responsibility of the Bengal Govern
ment to prepare village roads or to set 
up small scale industries and cottage 
industries or something like that. So, 
all this should be taken into consider
ation by the Central Government be
fore they finally decide to give eiTect 

the "“allocations as recommended by 
this Finance Commission.

{ hope in the near future, the 
Central Government will see its way 
to improve the allocation. I plead not 
only for- Bengal but also for other 
provinces which have poorer revenue 
so that India as a wholes may have 
uniform development for which uni
form per capita revenue is absolutely 
necessary.

*
Shri K. K. Basu (Diamond Har

bour): Thfe hon. Finance Minister ia 
moving the Bill tried to describe it as 
a harmless piece of legislation. It is 
true, it is harmless to him. It was 
just by adopting the decision bf a 
Commission appointed by the Presi
dent, he has saved himself from the 
volume of public criticism that might 
come in. I would like te impress that 
the recommendation of the Commis
sion is much below the expectations
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rShri K. K. Basu} ^
of the province. I am not going 
immediately into the details of the 
principle on which the recommenda
tions have been based but I would 
like to say that over-all, demand of 
the States and th îr shares should 
have been much higher than the 40 
per cent, as decided by ‘ the Finance 
Commission.

Then the Commission has selected 
only three items out of a total of near
ly twelve items or articles on which 
excise is levied. ‘ According to the 
figures supplied, in the next year 
Rs. 95 crores are expected to be col
lected by way of excise, but only 
Rs. 46-90 crores, i.e. 40 per cent, are 
in the pool to be distributed among 
the States, I would like to impress 
upon the Government* that these Rs. 95 
crores are being paid by the people of 
the States, and it is only natural that 
they should demand a due share. After 
all, if you analyse the expenditure of 
both the Central and State Govern
ments,'you will find that the incidence 
of providing social services falls 
greater on the States than on the 
Centre. Take the sugar cess. It is 
collected mainly from U.P. and Bihar. 
The people of this area have to make 
sacrifices to augment the production 
of sugar, but the entire profit is taken 
by the Centre. For keeping up the 
production, for running the mills, for 
meeting the problems of workers and 
providing them with amenities, for so 
many other things connected with Ahe 
sugar industry, it is the States who 
have to make sacrifices. There may 
be here and there a few Central 
grants, but in a country which is 
mainly agricultural, the maia brunt 
of the burden for improving the lot 
of the peasantry, for introducing better 
irrigation,  ̂for improving the means of 
production, etc. falls on the States.

Similarly, take mv̂ tor spirit. Assam 
which produces petrol has many prob
lems. The people of Assarti have to 
undergo many sacrifices for keeping 
the petrol pumps and oil installations 
in running order. Relatively speak
ing, they suffer more than other simi
larly situated people elsewhere. Yet, 
they' do not get the fruit of their 
labour. They get only a spiall share.

The same is the case with tobacco 
which is grown in the South. If they 
mak  ̂ sacrifices and produce more 
tobacco and fifet a better market, more 
excise duty is collected, but the share 
they get is very small. If they only 
know that out of Rs. ten extra produc
tion, they wi!l get at least Rs. four, 
there will be an impetus, but if they 
know that they will get only eight

annas, where will be the impetus? 
Therefore, let us talk in terms of 
reality. Of course, India is one. But 
so long as there is uneven economic 
development of the regions, and so 
long as their economic potentialities 
differ, there will be a tendency for 
people to ask for more  ̂ It is not 
parochialism. So, I suggest that this 
40 per cent, should be raised to at 
 ̂ least 60 per cent, if n.>t 75 per "cent.

' After all, the States have to provide 
better roads, better education, belter 
health and so op, and all this costs 
so much. So, in voicing this increase,
I trust I am speaking for all States. 
The share of the States must be in
creased.

Now, I shall turn to my own State 
of West Bengal. As a result of the par
tition, the whole of India benefited: 
but only two States bore the burden 
and Offered the most. If in order to 
mitigate their suffering, you want 
them to come to you with a begging 
bowl, asking for some donation, or 
grant or any other contribution, it Is 
not the right thing. Why cannot the 
people Of this area demand a decent 
share? After all, West Bengal does 
produce wealth which is utilised 
mostly by the Centre. Apart from 
rehabilitation grants to West Bengal,
I want to point out that there is need 
for a greater share being allotted, be
cause Bengal has to accommodate 
many other States which we do not 
grudge. Persons from different parts 
of India come to the industrial belt 
and earn their livelihood. The ameni
ties for the working class and the 
middle class have to be provided by 
the Bengal Government. So, the per 
capita incidence of expenditure is cer
tainly higher for the West Bengal 
Government if it tries to maintain a 
minimum standard of social service. 
Unfortunately, a large part of the 
earnings is taken away by the Cen
tral Government. I do not want to '

go into the merits of the distribution, 
ut I do wish to say that the share of 
the States in the excise duty should 

be increased. I appeal to the hon. 
Finance Minister that he should not 
accept the Finance Commission’s re
commendations. It may help him 
possibly to do so, because he can 
shelve the responsibility and take 
shelter from criticisms. But there is 
always bound t© be criticism. So. the 
maximum that can go to the States 
should be given to them for the rea
sons that I have mentioned. An at- 
teoipt should be made whereby thfsy 
get the justifiable share of all the 
taxes that are collected out of the 
produce and the wealth of the States. 
I hope the Finance Minister will consi
der this matter and give effect to the
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increase, if not in this year's Budget, 
at least in the next year and coming 
yeaw, so that it would be according 
to the demands of the people.
[Mr. DcptJTY-SPEAKER in the Chair]
Shrt B. Oas: Sir, I wish the Opposi- 

Benches had asked the Finance 
Mmister for a debate on this excel
lent report—the Finance Commission’s 
report.

Shri A. C. Guha: Not only the Op
position Benches, but we also ask for

Shri K. K. Basu: Let the father
initiate; the sons w^l follow.

Shri B. Das: I am not in a fault
finding mood to challenge the decision 
of a statutory Commission, It was ap
pointed by the President, and the 
President has disbanded that Com
mission. The decision on the division 
of taxes and the distribution of the 
resources are the functions of the Fin
ance Commission, and as the Finance 
Commission is to be reinstated again 
when the President wishes, any de
cision on the Finance Commission’s 
recommendations is not under the 
purview of the Finance, Minister or 
the Government of India. The hou. 
the Finance Minister has got an op
portunity to give grants-in-aid, which 
Indirectly were asked for by my hon. 
friend Shri Guha, and the Govern
ment of India has neter denied the 
appeals of Bengal in that matter. We 
all recollect how Bengal has been 
treated from 1943, ever since that 
catastrophic famine took olace. 

The Central Government has given 
Bengal large grants of which at times 
poor neighbours like me who live on 
the south of Bengal have felt jealous.
6 P.M. -

My hon. friend Mr. Guha sooke of 
poorer States, States which have a 
low capacity. I belong to Orissa, the 
per capita expenditure o f ' which is 
somewhere about rupees nine to ten. 
The population of Orissa is about one 
and., a half crores. The per capita ex
penditure In Bengal’ is' a little higher, 
while in the mighty province of Uttar 
Pradesh which is blessed.......

Shri C. D. Pande: Only from the
point of view of numbers, not wealth.

Shri B. Das: Shall I tell you what 
is your revenue?

The expenditure of the U“.P. Is 
about Rs. .65 crores: that of Madras 
is Rs, 65 crores: West Bengal is Rs. 42 
crores, it is going up.

. Shri C. D. Pande: May I interrupt 
the hon. Member. If the hon. Mem
ber goes into details, he has also 
quote the population. Let it be either 
on the basis of population or on the 
basis of capacity. ‘

Mr. Deputy-Speaker; No interrup
tion is necessary. ^

Shri B. Das: I am only trying to 
support the reasoning of my I’riend 
Mr. Guha that there is inequity in 
the per capita expenditure, so that 
social justice and economic justice, 
which is one of the objectives in the 
preamble to our Constitution, is- 
rendered to the population at larRe.

Sir, you and I were members of 
the Constituent Assembly. At that 
time the members of Assam and 
Orissa fought hard for the incorpora
tion of article 280 In the Constitution. 
My hon. friend Shri T. T. Krishnama- 
chari who was a member of the Draft
ing Committee of the Constituent As- 
semb\y would remember that richer 
States like Madras and U.P. (and 
even Bengal) did not at that time 
voice any demand that a Finance 
Commission must be immediately es
tablished and the resources which the 
Central Government had and were 
spending for maintaining the bureau
cratic tradition of the Government of 
India should be equitably distributed.

Well, the Finance .Commission was 
appointed. If has done the iob Well 
and submitted a report with which I 
cannot find any fault. My hon. friend- 
Mr. Guha spoke about the distribu
tion of income-tax. He will recoUect 
that even his sreat countryman, Sri 
Nalini Ranjan Sarkar in his report on 
Federal Finance Committee suggested 
that collection basis should be taken 
into account in the redistribution of 
income-tax. Bombay also demanded 
the same. If trade is diverted to 
Calcutta and Bombay it is not the 
fault of the people of Orissa, or the 
people of the Punjab. Our foreign 
rulierfi concentrated their transport 
system and ports development in 
Bombay and Calcutta.

My hon. friends of Bengal and 
Bombay demand distribution on the 
basis of collection. I have alwoys 
contended in the Constituent Assemb
ly, in the previous House and in this 
House that population basis of distri
bution is the right method, if the 
preamble to the Constitution has been* 
accepted by every Member of thisp 
House and by every citizen of India. 
'Still I do not blame if twenty per cent, 
on the basis of collection is allocated 
to Bengal and Bombay. I do not mind 
it because the transition stage is 
very difficult. We have emasculated 
the’ princes; we have emasculated:
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ISbri B, Dasl - '
the landholders.  ̂ But it takes time 
for them to adjust their life to new 
conditions. So, I do not want IHat 
.Bengal and Bombay should be sudden* 
ly faced with a great catastrophe.

Mr. K. C, Neo/ajy, the Chairman of 
the Finance Commission  ̂ is a great 
sun Of Bengal. I am glad a great 

json of Bengal, aAd an ex-Minister of
the Congress Cabinet, could devise
such a faultless machinery of alloca
tion of the resources that could be 
snatched away from the hands of the 

.Government of India. But I would
like Members of this House here and 
legislators outside and through their 
State Legislatures should agitate that 
the President has done a wrong thing. 
He had no business to do away with 
the Finance Commission which was , 
to enquire into the affairs of States 
vis-a-vis the Centre over devolution 
of resources and which had to comp- 
let3 their labours in thirteen months, 
particularly when data and statistics 
were not ' available. The Taxation 
Enquiry Committee is still to be bom; 
or though it is born, it has to came 
into existence. After the Fiscal Com- 
rmission’s Report the Taxation En
quiry Committee ought to have gone 
into the various resources of the 
States and the Centre. Then, perhaps, 
it would have been easier for the 
Finance Commission to weifih how 
they could render social and economic 
justice to the States. But with all 
the handicaps the Finance Commission 
has done a piece of duty, a thankless 
duty, without data and statistics in 
"the Centre and the States. They 
have done a good piece of job. Those 
of us who want more money can ask 
the Finance Minister to give us assis- ' 
tance under the item of Grants-in-Aid.
1 have a fee’ing that towards the 
end of discussions on the Budget and 
the Finance Bill̂  he may come for
ward with a proposal to jrive food 
subsidies to the States. 1 am against 
it. Whatever money is to be given to 
the States must be gji,ven in the form 
of grants-in-aid. As it is the States 
which get assistance do not even ex
press one word of gratitude to the 
^Centre. ,

Well, I do hope my hon. friend the 
Finance Minister will tell us how the 
President was persuaded to come to 
the decision that a Finance Commis
sion could complete its deliberations 
within thirteen motiths and Its exis
tence is not necessary. I recoPect 
those days when I was a vigorous 
agitator over article 280 and the arti
cles near by It. I wanted the Pin- 
.ance Commission should continue for 
•five years. I sati glad my hon. friend

Mr. T. T. Krishnamachari is here. 
Dr. Ambedkar’s original draft, was 
that a Finance Commission should 
come in five years after the Constitu
tion. ’

Mr, Deputy-Speaker: Are we enter
ing into a general discussion of the 
Finance Commission. This is a very 
small matter.

Shri B. IHls: I accept your ruling, 
Sir.

But it is pertinent fpr me to ask 
the Question why the Finance Com
mission Was not allowed to continue 
a Mttle longer to understand its own 
functions and to assure the multi 
millions of peoples of India that 
there is ‘ hope for them in the offing. 
The distribution of cxcise duty is the 
first stage of that benefit which we 
the half-starved and neglected people 
have got. That is the first sign of 
social justice to the people of India. 
Perhaps if the Finance Commission 
had been allowed time and had enough 
materials on hand.........

Pandit Thakur Das Bhargava
(Gurgaon): Another one will be ap
pointed after five years.

> Shri B. Das: Why after five years?
Why not now? It depends upon us. 
Let us agitate, in every State Legis
lature. A mistake has been commit
ted. Who has committed it, I am not 
eager to know. But it is a mistake. 
It was not our intention in 1949 when 
we framed the Constitution that a 
Finance Commission would be some- 
.thing that would come for twelve 
months and vanish like a comet from 
the firmament of India. (Interrup
tions). You have «ot understood. You 
read the recommendations of the 
Finance Commission where it said in 
the last pages that the President shall 
maintain in nis Secretariat an organi
sation to collect various statistics, etc. 
Who is responsible for seeing that we 
g t̂ social justice? It is the President; 
it is not the Government of India. ,The 
Government of India -must maiiage 
their own house, and they are reluc
tant to part with mone.y. We do not 
know the Finance Minister's mind. 
He must at times -have been obsessed 
by the feeling that so much money is 
passing through his fingers to the 
States. But in the matter of ĉ ocial 
uplift the President has a responsibi
lity, which this House shares with the 
President. Whether the Government 
of India also shares it my thick-hcad- 
ed brain does not allow me to inter
pret it that way. But Parliament 
shares with the President the right
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and privilege of doing social and 
^Gnomic justice to the people. And 
the dissolution of the Finance Com
mission is not helping the President 
or this House to render adequtite social 

‘justice and economic Justice to the 
people of India. We would not nave 
heard the speech which  ̂ Mr, Guha 
made just now, complaining that he 
has not got .lustice at the hands of 
the Finance Commisjsion.

I must say I am happy. Orissa has 
€ot sufficient from the award. Orissa 
has been clamouring from 1924, whefn 
I became a Member of this House, till 
1952. I think the intention of the 
Congress Government is to render so- 
trial justice. How it got astray and 
why the Finance Commission was dis
solved, this House has no right to 
question the President. But thii 
House, has a right to know why the 
President did it. .

Shri S. V. Ramaswamy (Salem): 3
congratulate the hon. the Finance 
Minister on bringing forward this Bill 
in Accordance with the recommenda
tions made by the Finance Commis
sion at Page 83 of its report. Reading 
through the report of the Commission 
one gets the imm’ession that they have 
done their work fairl.y and squarely. 
As far-as possible they have been 
very fair. But that is not to say that 
the report in its entirety is to be ac
cepted.

I wish to submit  ̂ point of view to 
this House‘ and to the hon. the Fin
ance Minister for his very kmd (̂ >nsi- 
deration. It is true the report has 
been placed on the Table of this 
House. But what I find at page 82 
of the report is not very clear. At 
page 82 they say why they have . 
trhosen thre  ̂ excjse duties alone. My 
humble submission is that the reason
ing there is not wholty satisfactory as 
to why they have selected these three 
excise duties alone. Further, and ' 
that is more important, they abruptly 
say that they allocate forty per cent, 
to the States and sixty per cent, to 
the Centre. This is how it reads. The 
sentence commences abruptly: **We
recommend that 40 per cent, of the 
net proceeds of these duties be allocat
ed to the States. We have fixed the 
States’ share with reference to the 
amount which, in our scheme as a 
v/hole. We consider it appropriate 
ahould be transferred to the States by 
the division of excise duties.” The 
reasoning there is not complete, and 
it is not satisfactory. There is a lacuna, 
and we have yet to be convinced as 
to why they have allotted only 40 
per cent, to the Statea and not more. 
Any devolution of these taxes to the

States is certainly very welcoma* 
especially when the States are short 
of funds. But the question is whether 
the allocation of 40-60 is fair.

As I submitted, this report has been 
placed on the Table of the House. 
And the Government have also ac
cepted the recommendations of the 
Commission. But what I am very 
respectfully submitting to this House 
is this. Reading the Statement of 
Objects and Reasons to the Bill 1 find 
that “the Bill is intended to give 
effect to one of the rectjmmendationa 
of the Finance Commission that 40 
per cent, of the net proceepis of the 
Union duties of excise” and so on 
should be assigned to the States. Has 
this House an opportunity to discuss 
the merits or the demerits of the re

' commendations of this Commission? 
Without ever the House discussing the 
report and passing a resolution accept- ’ 
ing this report, this Bill is now sought 
to be placed before this House so 
that it may accept it. In other words, 
before ever we discuss and accept the 
principles involved in the report,, we 
are forced, by passing this Bill mtĉ  
an Act. to accept the allocation of 
40-60 per cent. My humble submis
sion is, can such a thing be done in 
fairness to this House? First of all 
thtf report itself should have been dis
cussed. _sô  that we might consider all 
the various aspects which have b?f*n 
mentioned in this report and so that 
we might arrive at a deci^on whether 
this 40-60 per cent, is fair. There
after this Bill can be brought. No 
dcHibt effect to this recommendation 
is to be given b.Y the 1st of April, 1953. 
But We have yet two months more, 
and there is yet time for us ̂ 0 pass
this Bill into an Act.

My very humble submission to this 
House and to the hon. the Finance 
Minister, therefore, is that the consi
deration of this Bill may be postpon
ed to some other date so that the 
Speaker might be pleased or the Lea- / 
der of the House might be pleased to ' 
allot a day for discussing the Finance 
Commission’s Report, and then this 
fiill may be taken into consideration.
I submit that any other step would be 
forcing this House to accept the re
commendations without its ever Consi
dering them. That is the aspect which 
I wish to place before the House.

Mr. Deputy-Speaker: May I ask
the hon. the Finance Minister whe
ther it is not the intention of ̂ tlcle
281 that the whole recommendations 
of the Finance Commission ought to 
be placed before the House so that 
the House may have an idea in deal
ing with it? ‘
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The Minister of Commerce and In
dustry (Shri T. T. Krisbnamachari):
Along.with the action taken thereon.

Mr. Deputy-Speaker: It has not
been placed yet.

^hri C. D. Deshquukh; /The action 
taken, Sir. is the acceptance of the 
recommendations. •

Mr. Deputy-Speaker: Does not arti
cle 281 say that the President shall 
cause every recommendation made by ' 
the Finance Commission, together ' 
with an explanatory memorandum as 
to the action taken thereoi^ to be laid 
before each House of Parliament? 
Would -it not be convenient for the 
House to understand the entire recom
mendations together with the action, 
taken, so that some people may say 
that 40 per cent, is not or is right m , 
view of the fact that some other por
tion is distributed?

Shri C D. Deshmukh: Sir, the
“action taken” is that we have either 
rejected or accepted. We have said 
that we have accepted the recommen- 
Nations of the Finance Commission in 
toto. If we say that an explanatory 
memorandum is required in regard 
to the reasons which influenced us in 
accepting it, it would amount to omt 
discussion of the whole of the recom
mendations of the Finance Commlsr 
sion. We will have to go into the 
merits and the pros and cons of each 
recommendation. We thought that it 
was the wiser course to say that they 
appeared reasonable to us (that is 
implied) and therefore they are ac
cepted in their entirety by us; that 
is to say. we have nothing to explain, 
so to speak. We accept the reasoning 
of the Finance Commission, and we 
accept the recommendations. An ex
planatory memorandum would only 
be necessary if we have taken some 
other action differing froni the recom
mendations Of the Commission.

Mr. Deputy-Speaker: That is not 
my point. My point was whether the 
sum total of the recommendations to
gether with the action taken on them 
as a whole should not be placed before 
the House, Of course it is being ac
cepted. But if that is done the House 
has an opportunity of going into the 
whole matter, and then the entire 
scheme may be understood by the 

. House; and thereafter action may be 
taken on those lines by an Act. 1 
wanted to know that.

Sbri C. D. Deshmukh: The action
taken has to be stated to the House. 
Therefore the action has to be. taken 
first, and the informing of the House 
comes afterwards.

Shri T. T. Krishnamachari: Even
at the time the Constituent Assemb
ly put in article 281, the question was 
whether, having more or less com- • 
mitted this matter to the Finance 
Commission, the Government accepts 
the Finance Commission’s recommen
dations as they have done now. , If 
the question could be discussed in 
this House where obviously each 
Member coming from a particular 
State has his own point of view, the 
very purpose of the Finance Commi.s- 
sion is defeated thereby. This parti
cular motion before the House' is 
sequel to the action taken by the 
Government. Government has taken 
action in regard to every other recom
mendation but this particular portion 
of that action to be taken has got to 
have the legislative imprimatur of 
this House. •

Mr. Deputy-Speaker: We assume
that it is not necessary to have a 
legislation with respect to one of the 
recommendations hypothetically. Is 
it the intention that the recommenda
tion ought not to be placed before the 
House for consideration? It is open 
to Government to modify its own re
commendations.

Shri T. T. Krishnamachari: The
point really is if the discussion is 
going to take the nature of this House 
recommending to a future Finance 
Commission, that action must be. 
taken on particular lines or if it is 
going on the basis of thi.® Commission's 
recommendations whî 'b the Govern
ment have thought fit to accept, the 
alternative arises, on the question of 
there being an explanatory memoran
dum as my hon. colleague ha.̂  pui It, 
an explanation is only necessary 
when Government finds certain grave 
financial reasons, an emergency arising 
and It cannot at the moment imple
ment the recommendation and if so 
they might probably implement it 
next year. Otherwise, a discussion in 
the House was not envisaged by the 
Constituent Assembly for the reason 
that it would lead nowhere.

Shri B. Das: The President in his
speech announced to the Members of 
both the Houses that the Finance 
Commission's recommendations have 
been accepted. Thereafter, the hon. 
Finance Minister laid the report on 
the Table with a communique signed 
by Mr. K. G. Ambegaokar, Secretary 
to the Government of India, saying 
that Government have accepted them.
I maintain that it is the privilege of 
this House to discuss matters on allo
cations.

Pandit Thakur Das Bhargava: Sec
tion 281 of the Constitution says that
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the President shall cause every re
commendation made by the Finance 
Commission under the provisions of 
the Constitution together with an ex
planatory memorandum as to the ac  ̂
tion to be talcen thereon to be laid 
before each House of Parliament. We 
do not find any other provision by 
virtue of which this House is compe
tent to modify those recommendations 
or reject or even to accent . them.

■ My submission is if after every five 
years or earlier, a Finance Commis
sion is to be appointed under article 
280 and then if the House expresses 
its opinion either to endorse or reject 
its recommendations, then it will per
haps be for the President to appoint 
another Commission and that Com
mission may take into consideration 
what the views of this House are in 
regard to the recommendations of that 
Finance Commissfon but I do not tind 
any warrant for the view that a Bill 
may be passed by this House. Sup
posing this House throws away this 
Bill. What would happen? Suoposing 
the House wants to modify this Bill 
or wants to see that any particular 
State should get more money. How 
will this be effected? My submission 
is that the House can take any de
cision it likes and the recommendation 
of the House goes to the Pres idem 
who, speaking legally, is cdmpetent to 
give his assent to the Bill or not. The 
Constitution is silent about this. I. 
therefore, think that, the only riRhi of 
this Hou^e in regard to this matter is 
that the recommendations as well as 
the orders passed by t^e President 
can be considered either wav. In 
many Acts we find the ordinary 
words “such and such a notification 
shall be laid before the House”, This 
only means that the House has got a 
right to express its view. On 
what further is to be done the 
whole Constitution is silent. Tnere- 
fore, constitutionally, speaking, 
.this House can express its 
opinion and it is bound to be given 
effect to by the Government. So far 
as the Constitution is concerned. I 
do not find any warrant for the view 
that unless this Bill is passed, the 
recommendations of the Commission 
will not be regarded as binding on the 
country. I should therefore, think 
that it is questionable whether this 
Legislature is competent to pass a 
Bill of this nature.

Shri T. T. Krishnamachari: Mr.
Tbalctirdas Bhargava’s point is whe
ther the House by a resolution can 
ask the Government to alter the de
cision in the same way as rules which 
are placed before the House. Article 
2B2 says that the President shall 
cause every recommendation made by
512 PSD. _________

the Finance Commission under the 
provisions of tne Constitution together 
wiiK an explanatory memorandum af 
to the action taiten thereon,to be laia 
before each House of Parliament. In 
any discussion mat might possibly be 
undertaken by this House while the 
House is sovereign and can decide in 
any way, normally the convention ' 
would be that because it is a matter 
of rights of the Centre as against the 
States iiUer se being interfered with, 
it would be inappropriate for the 
House to say, “Do not give these 
States 40 per cent, but givje 38 per 
cent. Or re-allocate the adjustments 
between the different States in a dif
ferent manner”. But I think it is 
quite open to the House to sa.y on any 
occasion that it might choose that a 
future Finance Commission may tal&e 
cognizance of its views.

Pandit Thakurdas Bhargava: I do
not object to the discussion of the 
report. I do not know whether we 
can pajss a measure of this kind.

Shri T. T. Krishnamachari: This is 
a measure which the House is quite 
competent to pa.ss because it is goinf 
to give away revenues to anybody by 
means of an Act.

Mr, Oeputy-Speakei*; There is arti
cle 272. I think there is no question 
of a ruling here. What I find is thi«?. 
Inasmuch as it is a matter for a 
Commission alone to enquire into the 
whole of the States’ assistance, a 
statutory Commission is provided for 
under article 281. The Commission’s 
recommendations have been acc^ted 
by the Government. In case they do 
not accept them, an explanatory 
memorandum will be neĉ eŝ ary. It 
cannot be said it is necessary that the 
Finance Commission’s recommenda
tions, with the recommendations of 
the Govei'nment, be discussed* here 
but normali.y the House may nave an 
opportunity to say that “so far as 
this recommendation is concerned, il 
is open to the House to say ‘not 40 
per cent, but 30 per cent/, or ‘not CO
per cent, but 70 per cent/.'’

Shri C. D. Deshmukh: This is a
point which has been specifically dis
cussed in ilaragraph 2 of Chapter V 
by the Commission themselves. ,They 
referred to article 272, The only 
place where 1 would like to express 
a slight difference of opinion with you, 
Sir, is where you said that the Houw *
can say that the 40 per cent thould
be raised to 60, This is a MojW Bill 
I'herefore, the 40 must remam 40. 
They may reduce it. That wouM be 
welcome to the Centre.

Mr. Deputy-Speaker: If they reduce
the Centre's share from 60 tpi 40 p«r 
cent., what happens?
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Shrl C. D. Deshmukh: The money
is something that belongs to the Cen
tre today. You cannot Rive away 
anything in a higher proportion than 
what has'been recommended by the 
Groverhment themselves. It is not the 
States* money.

Mr. Deputy-Speaker: It is not im
posing any duty. Is this a Money 
Bill? Is it necessary for me to go in-' 
to that matter?

Shrl C. D, Deshnmkh: It is an ap
propriation.

Slirl B. Das: May I submit. Sir,
that article 281 says:

**The President shall cause 
every recommendation made by 

‘ the Finance Commission under the 
provisions of this Constitution to
gether with an explanatory memo
randum as to the action taken 
thereon to be laid before each 
House Of Parliament.” .

That is the duty of the President. 
Of course, the Finance Minister wiij 
have to perform that duty of th® 
President as he is doing and laying 
so many other things on the Table. 
This entitles us to discuss everything.

Shri C. D. Deshmokh: That has
been performed. The feon. Member 
is on some other point. I can under
stand the anxiety of hon. Members 
to have a separate time allotted for 
the discussion of the Finance Com
mission’s recommendations. TVjnt 
was expressed by them and provi 
sionally we came to the oa.icfusion 
that during the course of the General 
Dificussion, they should havo ample 
time, especially as the present Bud
get does not happen to be a ŷ ery com- 
pbcat^ one. (Some Hon, Members; 
You are wrong there.) Indeed it 
seeks to implement a phase of a Plan 
which has already been approved of 

and therefore we 
thought that it would be suDicient if 
the House devoted a part of this Hme 
to the discussion of the Finance Com
missions report. But, if there is any 
other desire to do so, although it 
Would crowd out some other business.
I am prepared to convey to the Lea
der of the House that there is a de
sire expressed, although the Houss is 
^  thin Iwday and one would not know 
what the desire of the House Is.

Mr. Deputy-Speakcr; I suggested
P̂ scussion, one day may be discussion of the report 

of tho Flnanc# Commission.

Shri A. C. Guha: ' That may not 
be quite convenient. >

Mr. Deputy-Speaker: I agree with
the hon. Finance Minister, no doubt, 

•that under article 274 even a varia
tion of the method of distribution also 
requires sanction.

Shri C. D. Pande: May I say a
word, Sir? Most of the States have 
already made their Budgets on the as
sumption that these figures will 
stand. Any effective discussion to 
change these figures will result in 
difficulty for those States. Moreover, . 
even the Budget in the Centre has 
been based on the basis of recommtn- 
dations of the Finance Commission. 
Therefore, any fresh discussion will 
be futile.

An Hon. Member: If it is reduced?
Shri C. D. Pande: You cannot ask

the States to change their budgets 
which they have based on the figures 
you have given.

Shri C. D. Deshmukh: It is not my
intention to stimulate discussion with 
a view to changing the budget. For 
future guidance, in the case ol 
future Finance Commissiot^, if the 
House is anxious to discuss the re
port, certainly, as I said, I should be 
prepared to convey to the Leader of 
the House the desire of the House if 
it could be expressed in some intelligi
ble way.

Mr. Deputy-Speaker: Mr. Altekar.
short and brief, please.

Shri Altekar (North Satara): Let
me first congratulate the Finance 
Minister for having placed this Bill 
in order to implement the recommen* 
dations of the Finance Commission. 
While doing so, I would like to say 
that the Members of this House And 
themselves on the horns of a dilemma. 
The point is this. If we say that more 
money should be allotted to the 
States in order to meet thdir various 
expenses lor development, etc., we 
shall be short of money at the Cen
tre. If we, as a matter of fact, take? 
more money for the Centre, the difli* 
culty is in distributing more money 
for the States. So, the Finance Com
mission has laid down br rather re
ported that 60 per cent, should be re
served for the Centre and 40 per cent, 
should be distributed among the 
States.

While that recommendation stands, 
a point was raised as to whether this 
House has the power to suggest any 
change with respect to the recommiBn- 
dations that were made by the Fin
ance Commission and accepted by tb«
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President and given In that Order. 
So far as that question is concerned,
I would like to point out humbly that

* article 272 states that Parliament will 
have to enact a law for that purpose. 
If Parliament has to enact a law, it 
means that it shall have to discuss 
the whole question from all points of 
view. If it has only to register its 
approval to what has beert sanctioned 
by the President, I can Kardly say 
whether it could be called a law, it 
merely being an act simply register
ing its consent. The article says:
, “ ......if Parliament by law so

provides, there shall be oaid out 
of the Consolidated Fund of India, 
to the States to which the law im
posing the duty extends......”

So, Parliament will have to provide 
by means of a law in that respect. 
So, Parliament has. I humbly submit, 
authority to go into that question 
thoroughly, and discuss it, and after 
considering the. various points of 
view, suggest what it thinks on this 
point. That being the case, I submit . 
that we have got the authority to dis
cuss the question thoroughly and sug
gest our own way of distribution.

far as distribution is concerned, 
as I have already stated, if we give 
more to the States by way of contri
bution, then, we shall be short of 
money at the Centre and we shall 
find ourselves in a very precarious 
condition of having to resort to frtsh 
taxation for meeting the needs of the 
Centre. When that question has been 
gone into by the Finance Commission 
and it has been sanctioned by the 
President, for the present, we shall 
have to rest content with the distri
bution that has been made. While 
saying so, I wouM like to suggest that 
certain important considerations 
shy>uld weigh in coming to a decision 
on the distribution. I submit that in 
this distribution recommended by the 
Finance Commission, certain impor
tant factors have not been properly 
taken into consideration. There are 
certain provinces which are very hard 
hit by the proportion of distribution 
that has been recommended. As a 
matter of fact, on the whole the 
States are now getting 21 crores more 
than what they used to get before. 
This Bill has been placed before the 
House. I submit that there are cer
tain provinces which are getting less 
than what they used to get before 
when the amount tp be allocated was 
far less. I would like to place before 
the House the ĉ ase of Bombay. On 
the whole, it has got on an average 
35 lakhs les.«? even though there Jfe 
addition of 21 crores more to the pool 
to be diî r̂ibuted to the provinces

Taking all the aspects into account. I 
submit that there 'are three items of
excise duty in connection with which 
distribution is now being made. One 
is excise duty on matches; the other 
is the duty on tobacco and the third 
is of course the duty on vegetable 
products. So far as matches are conr 
cerned, it will ‘ be found that the 
WIMCO and other companies are 
functioning in the Bombay Presi
dency. Then there is a large number 
of labourers employed there, whose 
comforts and amenities have to be at
tended tp. So far as the factories 
manufacturing vegetable products are 
concerned, it must be accepted that 
where they are centred, there is a rise 
in cost of living, which has to be 
borne by the area where they are 
functioning. This burden on the 
population of that area hka not been 
properly taken into account.

So far as tobacco is concerned, m 
the area where it is grown, the far
mers have to submit themselves to 
various restrictions that are there. 
They have to undergo various hard
ships, in the matter of the removal of 
the tobacco. So far as the growing 
of tobacco is concerned, the oiPcer 
comes there, examines how many 
plants there are, and they have to be 
kept there for a certain time, until 
the proper duty has been paid, or the 
tpbacco has been transferred to some 
other olace, for which purpose the 
necessary permit is issued. This is a 
great hardship on the part of the agri
culturists who are taking to the grow
ing of tobacco. There are many other 
considerations also which need to be 
taken into account, as for instance in 
the removing of the tobacco to places 
where there are warehouses and so 
on. Moreover, they have to oav great 
attention to the cultivation and mar
keting of this product. From this 
point of view, I would suggest that 
the States where this particular crop 
is being produced, should get a f*er- , 
tain more share in the distribution of 
this excise dut.y. And J would submit 
that this consideration should have 
weighed more than it htfs done, while 
the proportion was decided upon. 
Similarly there are other provinces 
where certain articles of this tyoe are 
grown, and where the people have to 
undergo great hardships, in order to 
step up the production, so as to be 
able to contribute their proper quota to 
the country’s wealth. This considera
tion should have weighed more with 
the Finance Commission Similar 
considerations apply to the vegetable 
products manufacture as well, and the 
amenities of the people who ore en
gaged In this business, such as proper 
tenements to Hve In etc. have to be 
attended to. Unless these are taken
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fShri Altekarl 
into consideration, it would not b** 
possible for the State to «ive any 
stimulus to the production of such 
commodities. Under these circum
stances, so far aŝ  the particular 
States where these industries like 
matches and even vegetable products 
manufacture are going on or where 
tobacco growing is the main occupa
tion of the people, I do not think pro-  ̂
per Justice can be said to have been 
dbn« in this matter. In order that the 
various States which contribute more 
by way of excise duty may be in a 
position to Rive more impetus to such 
factories, they should be given some 
more attention in this connection. Un
less that is done, no proper justice 
can be said to have been done to 
them. 1 would like to suggest that 
at the next earliest opportunity, this 
particular aspect of the case should 
be taken into consideration and pro
per justice done to these provinces.

Shri Sarmah (Goalghat-Jorhat): I
rise to make a few observations m 
the hope that this discussion will re
ceive more than academic interest in 
the hands of the authorities thal may 
be......

An Hon. Member: The authorities
that are.

Shri Sarmah: I correct myself and 
say the authorities that are. I know 
that it is difficult to bring the Govern
ment to reconsider the recomnienda- 
tions within this period of five years, 
but I hope they will try to redress the 
injustice which has been done in the 
course of these few years, as and 
when occasion arises

There was a preliminary discussion 
which came up rather offhand, whe
ther this House has got the privilege 
or the right to discuss the recommen
dations made by the Finance Com
mission. 1 hope nobody is suggesting 
that this Parliament, which is a 
sovereign one, has got no right to go 
into or behind matters which have 
connection with finances, whether it 
bo Central revenues, or revenues to 
be distributed to States, or revenues 
in any other form. If we concede 
that.........

Pandit Thaktir Das Bhargava: Are
they not bound b.y the Constitution?

Shri Sarmah: We are bound by fhe 
Constitution. If there is any inter
pretation put on any article of ihn 
Constitution that the House is fet
tered from going into certain things 
which arp of fundamental importan '̂p 

democracy, then that interpretation 
be a perverted one. That inter

pretation which tends to show that 
this Parliament cannot go behind cer
tain financial adjustments or financial 
allocations amounts virtually to mean 
that this Parliament do not possess 
.Sovereignty, which conception ip 
basicalb  ̂ opposed to the Consitution 6f 
a Democratic; Republic.

This Finance Commission took into 
elaborate consideration the basis at 
location of certain portions of the Cen
tral revenues as between the States, 
If it is the fundamental principle un
derlying this allocation— ŵhich I hope 
it is—that while the Centre may be 
left* affluent, strong and efficient, the 
States may be helped with certain 
allocations or appropriations from the 
Central revenues, in order that they 
might grow, s  ̂ as to have nearly 
equality in administrative efficiency 
and level of standard of living then 
I submit the recommendations of the 
Finance Commission .leave certain 
lacuna. I have to confess to a feeling 
that fair and adequate justice has not 
been done to all the States. While 
we are grateful that the amount 
which Assam used to receive former^ 
has been raised by a few lakhs. I 
have ta sound a voice of resentment, 
that perhaps that all the factors 
which needed to be taken into consi
deration in her case were not proper
ly and fully weighed by the Finance 
Commission. Assam used to I'ecelve 
three per cent of the income-tax pro
ceeds immediately after 1947. an  ̂ the 
same was continued by the Deshmukh 
award.. Now that share has been re
duced to 2*25 per cent. From Assam, 
the Centre derives excise duty on tea 
of the ordcfr of roundabout Rs, seven 
crores. The Centre also gets round
about Rs. two crores by, way of excise 
duty on petrol which is produced in 
Assam. But as regards the allocation 
of the Central excise duties Assnm 
has been allocated only 2 6 of ĥe 
divisible pool and both the figures— 
the share of the income-tax and '̂ inion 
excise duty—come uo only to one 
crore and seventy lakhs for Assam 
under the recommendations of the Fin
ance Commission.

Now. I will not take much time of 
the House, but since conditions In 
that not distant part of the country 
are not well known as 1 find from 
conversation with most of my friends 
here, I may be permitted to say... , 
(Interruption). Of course, lliose com
ing from the South mostV.

For the last two hundred wars 
while India had a ‘‘Police State'*, we 
in Assam had a police State-cum- 
planters’ raj since we lost ind^^D-*
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dencc. Till after 1947 Assam had not 
had a University. University i$ a big 
thing. We have not had it. We do not 
regret it because Calcutta University 
was catering for us well and we were 
very happy with Calcutta Univ^sity. 
Assam had not had a Medical Col'.egc, 
Assam has not had an Engineering 
College, Assam has not had an Agri
cultural College. Assam has not had 
roads excepting those leading from 
district headquarters to the tea gar
dens which are mostly owned by the 
European planters. during that 
entire period, till 1947 Assam was 
completely neglected from all quar- 
tere.

Now, there was another difficulty 
which I''may mention incidentaUy. It 
was in connection with another mat
ter—the railway matter. When it is 
suggested that the backwardness of 
Assam in communications and various 
other ways was due to historical rea
sons the big people in the Centre would 
retort saying '*Oh, that is all ancient 
history” . But, Sir, it cannot be de
nied that ancient history has connec
tion with modem history. We can
not get uprooted from the past 
all at once.

VIr. Deputy-Speaker: That is why
the Centre is retaining 60 per cent 
to give Railways to Assam.

Shri Sftrmali: But there are no
printed tickets for the last one month 
in the Tezpur Balipara Section of the 
N.E. Railway, Sir. No printed tickets 
are sold to the passengers. The offl- 
rers collefct the money "and out it in 
their pockets. I am told by my friend, 
Mr. Tripathi—he has come from there 
three days ba<;k— t̂hat the officers ooc • 
ket the money and then deposit what
ever they like. That is the position 
still, in the year of grace 1953! (Inter  ̂
ruption).

Now. reverting to our subject there 
is a big gap between the budget for 
normal developmental work in Assam 
and the revenue that we have got. 
Tlie gap was roundabout eight crores 
of rupees. To meet that defloit of 
eight crores of rupees, Assam has 
been allocated 3-45 crores of rupees 
in all. How to meet the deficit? In 
Assam, there is no elasticity of reve
nue; there is no business or trade. 
Tea is 78 per cent, owned by British
ers. There is oil, but it is owned 
by the Assam Oil Company, where 
there is discrimination between 
Indian and non-Indian employees, 
and a good percentage of Pakistani 
nationals are also entertained to the 
deprivation of Indians from employ- 
m^t. Very little perhaps comes to 
Assam from Oil. Once before 1 sooke 
about it While oil is Produced in 
pigboi, the price of petrol at tĥ  near

est petrol pump from the refinery is 
verv much more than what one pays 
for it in Calcutta or Kathihar or any 
other town in U.P. or for that matter, 
in India. Just to deprive Assam ot 
her rightful dues, what is called ‘Gulf 
parity formula’ for fixation of petrol 
nrice has been introduced in India- 
Goodness knows what it means. 
They say that the price of petrol in 
India is one which is prevailing in 
the Gulf of Mexico! That i.s to say, 
in other words, price of petrol in the 
Gulf of Mexico is the price of petrol 
in India plus the carriage charges 
from Gulf of Mexico to the different 
points or selling stations in India,, no 
matter where petrol is produced.

Mr. D^uty-Speaker: All that is
very interesting, but what is its re
levance * to the subject under discus
sion? We are on distribution of 40 
per cent, among the various States. 
Hon. Members must confine them
selves to the 40 per cent.

Shrl Sarmah: I would say, Sir, that 
to do justice to Assam, at least a 
portion of excise on certain other 
items namely tea and petrol may be 
either generally or by special alloca
tion ?iven to Assam. Otherwise the 
Dosition is very difficult for Assam to 
manage her affairs. Now there are 
six autonomous districts and in those 
autonomous districts the land revenue 
goes to the District Councils under the 
Sixth Schedule. So rather than *̂ av- 
ing more revenue, <Hir revenue is 
fretting less. Since we have not got 
elasticity of revenue. Our main sour
ces of revenue are land revenue, 
sales tax etc. There is no other elas
tic source of revenue for Assam.  ̂ ;

Then, again population has been 
taken as the basis for allocation hy 
the Finance Commission. The respec
tive merits and demerits of the basis 
of collection of income and the basis 
of population have been discussed at 
length by the Commission. I will not 
take up the time of the House on that. 
But I would submit with all the em
phasis that I can commartd that an 
un-adjusted population, by itself, can
not be a correct figure for this pur
pose, because there are far-flung Ihills 
and uninhabitable terrains. There 
are large tracts of unproductive areas 
nn̂  low-lying lands and communi* 
cations are bad, the nooulatio?i 
is not very thick. One might say: 
*Get more neople and get It populated. 
Yotj are stttfng like a dog in the 
manager’. But the reply would be that 
it is only the uninformed and -unfns- 
tructed quarters who would say that 
Assam is sitting like a dorr in the 
manger and they do not entertain 
peoole.- It is the old Muslim lieaguip 
try.
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[Shri Sarmah]
Sir, there are the hills uninhabited 

or sparsely inhabited and the unpro
ductive hills cannot sustain a substan
tial population. Then there are lands 
on both banks of the Brahmaputra 
which are very often under floods 
during the rains—where you have, any
thing between ten to sixteen feet of 
water—and the Assam Government has 
to give relief to these people often. 
That is a regular item of expenditui*e 
for the Assam Government. Muslims 
from Mymensingh came from the other 
side of the border and settled in low 
riverine tracts. When there is a flood 
and hue and cry is raivsed that their 
crops or granaries are destroyed and 
cattle are washed away» the Assam 
Government has to give them relief.

Considering all these aspects a fair 
deal has not been meted out ti> Assam. 
I submit that in course of time the 
hon. Minister may be pleased to take 
all these factors into consideration and 
do justice to Assam. After all, Assam 
is a weak link in the chain. While 
the Government of India got round
about seven crores till last year by 
way of excise duty on tea, there in 
Assam the labourers are having trou
ble because they are thrown out of 
employment It is the Deputy-Com- 
missioner of the district who has to 
see to feed these people and look 
qfter them otherwise law and order 
will be in jeopardy.

These are the hundred and one 
difficulties besetting that Slate and if 
she does not receive adequate financial 
aid from the Central Government, 
thinftfê  are goinpr to be hard. This
weak link is a vital link and if It
snaps, things will go very hard for
whole of India. Yes, the Ministers
go but return from Shillong. They 
do not see the real Assam.

7 P.M.

Shri M. S. Gumpadaswamj (My
sore): The ^on. Finance Minister has 
sprung us a surprise by bringing this 
Bill before the House in haste. This 

i is a very important Bill, a Bill con
cerning both the Centre and the States, 

! a Bill which affects the financial as
pect of both the Union and the various 

i units that constitute the Union. I do 
not know why there should be. any 
haste like this and I do not know why 
sufficient time has not been given to 
the House to consider this Bill m de
tail.

Regarding the Bill itself I want to 
refer to one or two vital matters. 
Thiiy have been referred to by some 
of the Members of the House already. 
The speo(‘h of the Member who spoke 
last was most pathetic. He was ap

pealing to the hon. Finance Minister 
that the case of Asstim should receive 
his attention. He was also appealing 
that allocation that has been
contemplated under this BUa is not 
sufficient, is not fair and that it has 
been far less. There are also other 
Members from other States who ex
pressed the same opinion that the 
allocation that has been recommended 
by the Finance Commission and which 
has been placed before us in the form 
of this Bill is not equitous. It seems 
to be the consensus of opinion of this 
House—that the allocation that is be
ing contemplated by this Bill and the 
recommendation made by the Finance 
Commission regarding this matter is 
not at all fair and acceptable. In 
other words, the general opinion of the 
Hcnise seems to be that there should 
be more allocation to the States, and 
the Centre should agree to bring 
down its share with the correspond
ing increase in the share of the States. 
When this is the unanimous opinion 
of the House, I do not see any reason 
why the Finance Minister should per
sist in saying that his formula alone 
is good and therefore should be ac
cepted. The argument that the Gov
ernment has already accepted this 
Commission’s recommendation ‘and so 
they cannot go back on this stand 
seems not justifiable. It is not a logi
cal argument. I really do not regard the 
reconimendations of the Finance Com
mission as sacrosanct; they are not 
unchangeable. They can be revised, 
if this House feels that revision is 
necessary. I feel that the rate of allo
cation that has been made in this Bill 
is rather unfair to the States. We 
have often heard from various Minis
ters on the floor of this House say
ing ad nauseam that they are com- 
mijtted to the principle of5 welfare 
State. But when we ask them whe
ther they have implemented the wel
fare measures they coolly say that it is 
the responsibility of the States and 
when we ask them to supply the 
States with enough funds, give them 
enough aid or some financial assis
tance, then they say it is not possible. 
So, how is it possible for the 
States to work in this atmosphere? 
The Constitution provides that all the 
welfare measures should be under
taken by the States and the Govern
ment of India is also saying that the 
welfare measures should be the res
ponsibility of the units. But the 
States have not been assured of ade
quate help from the Union and today 
they are in a condition of financial 
naralysis. They have been complete
ly disabled. So, unless the States are 
provided with more funds they cannot 
imolempnt welfare measures. They 
cannot have welfare schemes. Peo
ple cannot be in any way helped or
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supported in their development. I there- 
lore, feel that unless the Centre comes 
to the aid of the States, unless the 
Government of India supplies more 
funds to the Slates, it is very difficult 
to reach the ideal of welfare State. 
The present rate of allocation is ra
ther arbitrary. The Commission have 
taken into consideration only popula
tion. The other factors have been
discounted though  ̂ they are very 
vital. Population is not the only 
factor that should enter into calcula
tion. Moreover, my hon. friend on 
this side suggested that only three arti
cles have been taken for this purpose, 
matches, tobacco and vegetable pro
ducts and many other articles on
which excise duty has been levied 
have been left out of the purview. 
They should have been brought un
der this Bill and if those articles 
also have been brought under this
Bill, there wouJd have been more 
allocation. The States would have 
got more funds. But now the allo
cation has been very much restricted 
and the scope is very much limited 
and the financial help that is given 
to the States through this Bill is not 
at all adequate; it will not meet their 
demands.

There is also another point which is 
vital. I would draw the attention of 
the Finance Minister that at the time 
of! financial integration of Part B 
States and the Centre, many agree
ments have beem concluded. Parti
cularly, I draw the attention of the 
Finance Mimfater to the agreement 
concluded between the Mysore Govem- 
>Ti)ent and tihe Central Government. 
At that time there was a Congress 
Ministry in the Mysore State and here 
also there was practically a Congress 
Ministry at that lime. Mr. K. C. 
Reddy, who Is now the Production 
Minister at the Centre, was the Chief 
Minister of the State. At that* time 
the agreement that was concluded 
between the Mysore Government and 
the Central Government was not a 
fair and reasonable agreement. The 
Mysore Government as a result of 
this agreement is at a disadvantage 
and the terms of the agreement 
definitely go more in* favour of the 
Centro than In favour of the State, 
On this point there was much agita
tion against the then Chief Minister 
of Mysore, Mr. K. C. Reddy and there 
was criticism that Mr. K. C. Reddy 
surrendered himself before the Centre.

If this Bill is passed, I fear therq 
will be no further assistance to the 
Part B States and they will have to 
satisfy themselves with the allot
ment of their rhare given and they 
will not in any way get any other 
financial asiiatanci, By passbig tbia

Bill, it will virtually stop all financial 
aid—legally it may not stop but 
practically and in the actual working 
it may stop—we are getting today. So. 
1 feel that tjie rate of allocation that 
has been fixed here should be re
vised. Instead of the State getting 
40 per cent, it should get 60 per cent, 
and the Centre should keep only 40 
per cent. This connot be called an 
unveasonable suggestion because the 
Government of India gets full share 
of the excise duty on articles 
other than matches, tobacco and 
vegetable products. It is only out of 
the net proceeds of duty on these 
three articles that the States will be 
allotted funds and so there is no rea
son why the Finance Minister should 
not agree to my suggestion that the 
States should get 60 per cent, and the 
Centre should have only 40 per cent. 
I once again say that the recommen
dation of the Finance Commission is 
not sacrosanct. It can be revised and 
changed and an amendment may be 
brought to this Bill according to my 
suggestion.

An Hon. Member: Sir, the Finance 
Minister said that he would give us 
time. .

Mr. Deputy-Speaker: Not on this
Bill.

Shri C. D. Deshmukh: I said that
. I would consider the wish expressed 
op the part of some Members that 
they. would like a discussion on the 
Finance Commission’s report, not in 
connection with this Bill, but general
ly, and certainly not with a view to 
altering the budget proposals. So far 
as this Bill is concerned. I feel that 
there has been no great profit in the 
discussion, and perhaps one may 
thank one’s stars that the representa
tive of every State has not got up 
and expressed—though everybody 
wanted—their views as regards the 
acceptability of the proposals of the 
Finance Commission. There is a say
ing that if any one is popular, then he 
is not dokig his duly. The Finance 
Commission seems to have displeased 
everyone uniformly.

Shri B. Das; I am not displeased. I 
am satisfied.

Shri C. D. Deshmukh: Then I shall 
add. barring one or two distinguished 
exceptions.

Shri Byaranandan Sahaya (MuzafTar- 
pur Central): Which only proves the 
rule.

Shri C. O. Deshmnkh; I think that 
the Finance Commission have dla- 
charged their very difficult and deli* 
cat* dutlM witb » gnaf dMl of
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IShri C. D. DeshmukhJ 
courage, and considering their award 
as a wftcle—and I regard it as an 
I'.ward— 1 tniuK a is as lair as u 
could be in tne circurnsiances ol our 
couiitrjy. If one concxjntrates atten
tion too much on me diiticuiiies oi a 
particular sector, one could certainly 
maKe out a very eloquent case tor 
meeting aimeuUies and removing dis
tress, out as i saia, ii one taxes a 
Dird s-eye-view ot iiie situation, tnen 
one would also realise that on a 
larger scale the Centre has dilticul- 
ties whicn are probably lar more com
plex tnan tne ailiiculties ot any single 
estate, no matter how badly placed it 
might De. We are embarjfcing now on 
a u’lve i!ear ir̂ lan with a view to im
proving our general economic condi
tion, ana maybe tne whole picture 
would change signillcantly in about 
live years time, and cerrt.aiiily we 
should begin to bCe some silver lining 
to tne CK̂ ud alter the end ot the 
present planning period. It seems 
to me, therelore. that as in consider
ing thu Budget proposals that are to 
come lorward, so in considering this 
Bill, one ought to ĉoncentrate one’s 
attention on the implementation oX 
the Five Year Plan, and it one were 
BO to concentrate attention, then one 
would come to the coriclu;»iori that 
although the award might be regard
ed as leaving a great deal to be desir
ed, yet by and large it is not untair.

It is not possible for me to enter 
into a discussion as regards thq cor
rectness and otherwise ot the calcula
tions made by some of the hon. Mem
bers. For instance, the representative 
of Assam said that the proportion of 
the percentage ot income-tax which 
has been allocated to Assam has been 
reduced from 3 to 2.25 per cent, but 
so have the percentages been reduced 
in many other cases. The reason is 
that the total corpus has been increas
ed and there are many more partners 
in the income-tax. Ine Part B States 
have also been brought «into this 
participation of the benefits of income- 
tax. In any case, one has to look at 
the award as an integrated whole.

I could not follow the remarks of 
the hon. Member who spoke last, who 
said that if we pass* this Bill, then 
one might say good bye for ever to 
any financial assistance to the States. 
I should have thought that if we did 
not pass this Bill, then we should say 
good-bye for ever to any financial 
assistance to the States. So far as my 
own seUish interests are concerned as 
representing the Central Government, 
maybe that I should not be distressed 
overmuch U the House did not pass 
this BllL

Mr. Deputy-Speaker: Then no allo
cation.

Shri C. D. Deslunukh: Yes, there wUi 
be no allocation of the excise auty.

(Pandit XhakurdAs Bliarsava: But
you have already taken action.

Shri' M. S. Crumpadaswam .̂ There 
will be more agitation.

Shri C. D. Deshmukh: This is really 
not very dilterent, ^ycept that it is 
more systematic than the grants-in-aid 
and the loans that we extend to States 
during the Budget proposals every 
year. Only this is a systematised 
grani-in-aid or assistance and the 
.vume kmd ot grant may be made ot 
any grant-in-aid that miibt come even 
outside the proposals before the House. 
This IS the essence ot budget-making, 
that is to say, the executive Govern
ment decides now much it can attord 
to part with and for what purposes, 
and there are general rules which 
ensure that the House does not in
crease those amounts but has the 
power ot reducing them. So, as 1 
said, the dillerence is one ot degree 
and one ot orderliness and system. 
Otherwise, there is na difierence, and 
ihcretore 1 thmk the House ougnt to 
be appreciative of the reasonableness 
shown by the Centre in accepting with
out demur whatever is the award of 
tne Finance Commission in what I 
wouid regard as very dUttailt circum
stances. It would have been open to 
me to urge, as you, Sî  ̂ hinted iji the 
course ot some of your observations, 
that in the present circumstances the 
Centre cannot possibly afford to part 
w'ith as much as 40 per cent, and we 
may have tried to persuade the House 
to accept only, say, 30 per cent. But 
I find that the reasonable person al
ways is driven to the wall in this 
world, whether it is in the national 
or inVernational or any other sphere. 
This time 1 do not intend to be driven 
to the wall and I have no intention 
of advising Government to make any 
cJiange in the present Bill having in 
view the responsibilities which refit 
on the Centre in regard to the imple
mentation of the Plan, t am aware 
that there might be a sense of injustice 
and unfairness on the p^t of many 
representatives who are l^re or many 
others outside, but bitter ijcperience has 
brought home to me the conclusion 
that there are certain forms of in
justice which cannot be cured....  ’

Pandit ThaJcur Daa Bhtegava: They 
can be remedied by special grants.

Shri €. D. Deshmukh: ...and for the 
time being we hava to make ttie best 
of what Is âvailal̂ lOi and 1 would
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urge on the House to accept this 
measure in that spirit.

Shri K. K. Basn: What about a dis
cussion?

Shrl S. V. Ramaswamy: I want to
raise a point. It is this. In passing 
this Bia, we would be committing this 
House In advance to accepting the 40 : 60 ratio.

Mr. Depnty-Speaker: That is clear. 
All hon. Members are aware of it.

Ŝhri S. V. Ramaswamy: The hon.
the Finance Minister has said that he 
would request the Leader of the House 
to allot a day tor discussion. Any dis
cussion subsequent to the passing of 
this Bill would be futUe.

Mr. Deputy-Speaker: Minus this. 
Shrl S. V. Ramaswamy: One more 

submission. '
Mr, Deputy-Speaker: He wants to

make a second speech.
Shri S. V. Ramaswamy: X only want 

to draw your attention to article 281 
of the Constitution.

Mr. Depaty^peaker: 1 will giVe
him an opportunity during the third 
reading. I am so sorry I cannot al
low him now. There is no purpose 
in his raising any point. This matter 
is over. The House accepts the 40: 
60 ratio. In respect of whatever re
mains, we can always amend. We 
pass amendments almost every time 
and if the House is in a position to 
decide upon that matter, the Govern
ment may bring an amending Bill. 
Therefore, as at present advised, I am 
not going to allow any more, time so 
far as this matter is concerned.

The question is:
“That the BiU to provide for 

the distribution of a part of the 
net proceeds of certain Union 
duties of excise among the States 
be taken into considerati<m.’*

The motion was adopted.
Mr. Deputy-Speaker: There are no

amendments to the clauses.
Clauses 1 to 5. the Title and the 

Enacting Formula were added to the 
Bill.

Shri C. D. Deshmukh: I beg to move: 
‘‘That the Bill be passed.*'

ifr. Deputy«Speaker: Motion move<i 
' That the BiU be passed.’*

512 PSD.

Shri S. V. Ramaswamyr 1 was draw
ing the attention of the House to 
article 281 which reads:

“The President shall cause' 
every recommendation made by 
the Finance Commission under 
the provisions of this Constitution 
together with an explanatory 
memorandum as to the a>;tion 
taken thereon to be laid before 
each House of Parliament.*’

My submission is that this article does 
not say that the recommendations of 
the Commission are binding on this 
House.

Mr, Deputy-Speaker: Nobody said
so.

Shri S. V. Ramaswamy: Nor does
it say ^at there is any finality about 
the recommendations.

Mr. Deputy-Speaker: Nobody claims

Shri S. V. Ramaswamy: When the 
recommendations are placed before 
the House, the House is entitled to- 
discuss them,

Mr. Deputy-Speaker: That is what 
we have done.

Shri S. V. Ramaswamy: So, no pur
pose would be served if we were to 
nave a discussion subsequent to the 
passing of this Bill.

Shri Venkataraman (Tanjore): On
a point of order. During the third 
reading, only such of those amend
ments which have been moved and 
are either accepted or rejected can be 
discussed.

Mr. Deputy-Speaker: The hon. Mem
ber wants the Bill to be thrown out. 
That ifi how I consider his arguments 
relevant.

Shri S. V. Ramaswamy rose: —
Mr, Deputy-Speaker: I think the hon. 

Member has said enough about it.
Shrl K. K. Basu: May I bargain with 

the Finance Minister as to whether he 
is willing to allot one day in which 
case much of the discussion would be 
curtailed.

Mr, Deputy-Speaker; This discussion 
is over. So far as the allotment of a 
day is concerned, he will have to 
consult the Leader of the House.

Pandit Thakur Das Bhargava: So
far as the merits of this Bill are con
cerned, I have nothing to say. I have 
heard the hon. the Finance Minister 
and the reasons that he has given 
aie fairjy convincing so far as the 
case of the Central Government
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[Pandit Thakur Das Bhargaval 
is concerned. So far as the 
States are concerned, we have al
ready heard some of the Members. 
At the same time what 1 am submit
ting for your consideration is that the 
nrovisions of article 281 have not been 
fully complied with. The Bill has 
been placed before the Hpuse. But 
the action taken on the recommenda
tions of the Finance Commission, to
gether with the explanatory memcn  ̂
rahdum, etc., has not been placed be-' 
fore the House. So the matter will 
have to come up before the House 
again according to article 281.

As I submitted previously I am not 
-satisfied yet that we can adopt this 
course. According to the general 
principles of law, if the law provides 
that a certain action is to be taken 
in a particular manner it can only 
he taken in that manner and in no 
other manner. Since the' report of 
the Finance Commission can only be 
considered by the House as provided 
for in article 281 my humble sub
mission is this cannot be the subject 
matter of a law.

My attention in this connection has 
been called to article 272. But I sub
mit that article 272 can apply only 
under circumstances in which no 
Finance Commission has been ap
pointed. Once the Finance Commis
sion is appointed by the President 
my humble submission is that all that 
can be done is that the recommenda
tions of the Commission can be consi
dered by the House. As I have sub
mitted it is not futile to place theie 
things before the House. The House 
can express ftself and whatever the 
House expresses is binding on the 
Government in some other ways, but 
not by virtue of this Bill. I am still 
doubtful if we are competent to pass 
a Bill of this nature.

Stari RaghuramaUh (Trnali): May I 
say a word? There seems to be some 
confusion about the functions and 
powers of the Finance Commission 
vO-a-vis Income-tax and exeiae duties. 
As far as income-tax is concerned* 
the Finance Commission’s recommen
dations are absolutely binding on us.
I would like to draw attention to arti
cle 270: .

‘‘Taxes on Income other than 
appicultural income shall.. -  be 
distributed among those States in 
such manner and from such time 
as may be prescribed.**
Article 270(4) (b) (ii) defines

' rescribed” as
fifter a Finance Commission 

has htiin constituted, prescribed 
by tbe President by order after 
considennff the recommendatlom 
of the F-nance Commission.”

Therefore, the order of the Presi
dent, so far as income-tax is concern
ed will be final and the placing of the 
memorandum before the House by the 
Pipesident wiU be only to indicate what 
has been done and does not atlect the 
merits of the case.

As regards excise duties I quite see 
it is not incumbent on the President 
or the Government to have entrusted 
this matter to the Finance Commission 
and there is no obligation on them to 
accept the allocation recommended. 
Reference to the Finance Commisbion 
so far as those duties are concerned is 
only permissible under article 280. 
Article 280(3) says:

‘It shall be the duty of the Com
mission to make recommendations 
to the President as to—

(a) the distribution between 
the Union and the States of the 
net proceeds of taxes which are 
to be, or may be. divided between 
them under this Chapter and the 
allocation between the States of 
the respective shares of such pro
ceeds;".
There is a further provision that 

the President may refer to the Com
mission—

*‘ (d) any other matter in the 
interests of sound finance.”
And article 272 says:

“Union duties of excise other 
than such duties of excise aa 
medicinal and toilet preparation® 
as are mentioned in the Union 
List shall be levied and collected 
by the Government of India.... and 
those sums shall be distributed 
among those States in accordance 
with such principles 'o f distribu
tion as mav be formulated by such 
law.**
So that, so far as the distribution of 

the excise duties between the Centre 
and the States is concerned, it has got 
to come before Parliament and 1 
would respectfully submit that the 
present Bill does only that.

Parliament is supreme so far as 
excise duties are concerned. It is 
open to Parliament to accept or not

accept the Finance Commission's 
recommendations in that r^ ect. The 
Bill is before this sovereign Parlia
ment and naturally we are consider
ing the whole issue. Therefore, sub
mission of the memorandum by the 
President r»s to the action taken bjf 
him cn the Finance Commissionil 
recommendations Is something totally 
independent of the oresent Bill, It la 
open to the President a little later to
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*>lace the memorandum before the
House and say what action has been 
taken, lor instance in respect of in
come-tax and again in respect of 
excise duties. So far as excise duties 
are concerned, there can be no action 
other than the action by legislation by 
the sovereign Parliament. Therefore, 
until this Parliament passes the
measure allocating the excise duties 
as indicated in article 272 the ques
tion of action will remain under sus
pense. It would be possible for the 
President to lay a complete memo

; randum after this Bill is passed. I 
therefore, respectfully submit that
neither the sovereignty of this Parlia
ment is infringed nor any article of 
the Constitution is infringed, nor even 

) the spirit of it is violated and 1 would 
say that the procedure adopted by 
the hon. the Finance Minister is whol
ly sound and consistent with the 
Constitution.

Mr. Dcputy-Speaker: The conclusions 
are accepted whatever might be the 
arguments. The hon. the Finance 
Minister.

Shri G. D. Deshmukh: I have noth
ing more to say, Sir.

Mr. Deputy-Speaker: The question

“That the Bill be passed.”
The motion was adopted.

is :

BUSINESS OF THE HOUSE
The Minister of Commerce and In

dustry (Shri X. T. Krlshnamacharl): ^
^ir. I have got a Bill next in the ' 
agenda. It is rather important as the 
operation of the provisions covered by 
it expires by the 28th of March. I 
understand the other House is ad
journing on the 6th of March and 
assembfes only somewhere about the 
27th. That cuts it very fine. I wish 
j ’ou would make provision for some 
day for this Bill to be taken up by 
this House before the other House 
adjourns.

randit Tbakur Das Bhargava: (Gur- 
Muon): This Bill is a very important 
Bill, as it relates to the powers of this 
House and the powers of the exe* 
<iitive. You will be pleased to 
member that in 1946 an Act w^s pass
ed and then again in 1949, 1950 and

1951 this measure came up. and tiie 
principles involved in it came up tat 
discussion in this House. It is certainljF 
a matter of very great importance, 
I would respectfully submit that full 
time should be given to this House for 
its discussion and it should be taken 
up after full intimatioxL

Mr. Deputy-Speaker: If the general
discussion wiU stop at six o'clock 
tomorrow evening, then we can take 
up this Bill and devote one hour or 
one and a half hour. {Some Hon* 
Members: One and a half hours?)
There is nothing to prevent us sittintf 
from six o’clock right up to midnight. 
There is a precedent also that the hon. 
Minister will stand us dinner. As the 
hon. Minister said this is an impor
tant BilL Some points may be raised 
about it, but all that can be gone into 
tomorrow. We can take up this Bill 
at six o’clock and spend as much 
time over it as possible. In view of 
the fact that the other House is ad
journing on the 6th, we have to take 
It tomorrow.

Pandit Thakur Das Bhargava: Many
Members do not know that it will be 
taken up. unless you specially intV* 
mate them.

Mr. Deputy-Speaker: It is on the
Order Paper for today; so nobody can 
complain of want of notice, if it stands 
over for tomorrow. The diiHculty of 
allowing it to stand ovdr till daar 
after is that the other House will 
take some time and it has to be re
ported to this House.

Shrimati ]tenu Chakravartty (Basir-
hat): May I know whether the time 
that is thus taken off will be added 
on later?

Mr. Deputy'Speaker: I caii sit fbi
half an hour more on each of the 
other days. If we take awajr one 
hour, half an hour will be distributed 
on each of the other days. Tomorrow 
1 will restrict the debate on the general 
discussion of the Budget to six o'clock. 
After six discussion on the Bill of the 
Commerce Minister-^he fndian Tariil 
(Amendment) Bill— ŵill start and wHI 
go on till the rest of the time that Hie 
House may wish to sH.

The House now stands adjourned 
till 2 p.m. tomorrow.

The House then adjourned tfll ttoe 
of the Clock on Wednesday, the 4Th 
Harch 195S.




